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the increased financial convunitments
nvolved In giving increased facllitles
and Increa:lng tbe number of beds
waould be too much to be borne by the
New Delhl Municipality. Thereéfore,
the Central Government decided to
take It over,

Bidi LABOUR

*1176. Shri K. C. Sodhia: (a) Wil
the Minister of Lahour be pleased to
refer to the réply given to my Starred
Questlon No. 315 asked on the 30th
May, 1952 regarding Bidi iabour ahd
state whether Government are in a
positlon to place on the Table of the
l.-louse the information promised there-
n?

(b) If the information has not so far
been recelved from the State Govern-
ments concerr.ed. how long Is it kgly
to tske? 3

The Depaty Minister of ILaboar
{Shri Ab4d All): (a) Yes. It is e -
ed thai the Infofmstion will be placed
on the Table of the House ¢n the 16ith
December 1952.

(b) Does not arlse.

8hri Namblar: May I know whether
there is a crisls in the Bidi Industry
in the South due to lack of tobhacco as
wall as the leaves. 8d due to want
nf wagons to earxy these leaves to the
South from Northern areas?

The Food and Agrien).
tore (Mw ): For ;'an: of fmo-

‘gers!
Ld

Sbrt Abld All: That question does
ant arise out of this.

Sbrimaé Repu Chsksravartfy: lIlow
far has the tension between Pakistan
and India resulted in this crisis? Msy
we know 11 it has been esiimsted?

Shrl Abid All:* It is for the Com-
merre Ministry to anawer.

Shti B. S. Muriby: May I know the
steps being taken by the (i.vernment
in order to implement the awards gi-
van hv the Tribunals in the Sodth in
connectlon with the Bidi Industry?

Sbri Abid AH: 1t (s for the State
Governments to take action, in such
matters.

Sbr} Nambiar: 1Is it iiven in the
statement as to how far the Minimum
Wages Act has been implemented
in respect of the labour In the Bidi
industry?

Skrt Abld All: That will be glven in
the Statement. In Msy the Question
was asked and replles were Riven.
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Shil Nambiar: I want to know Whe-
ther that has beenn implemented or
not. We know up to Msy. We don't
&now what has happened zfter May.

Shri Abld All: A comprchenslve
statement is belng placed on the Table
of the House, and.if hon. Members
want further information, they owy
ask for it.

Shrt Punnoogse: Jf I remember
aright, the answer then given was
that the Minlmum Wages Act was not
fully implemented In the Bidi .indus-
try. Are we to understand that the
same position Is continuing?

Mr. Deputy-Speaker: Hon. Mem-
bers will kindly look into the state-
nent.

The Mibister of Labour (Shrl V. V.
Girl): The statement will be placed
tomorrow. Hon. Member may look
into it end them put his questions.

BEGGARS IN TRAING

*1185. Shei P. Sabha Rao: (a)
Will the Minister of Raflways be
pleased to state whether Govern-
ment are aware #at beggars in
tralns are on the increase and that
travelling in Third and Inter Class
Is becoming a herdship on thla ac-
couny?

(b) What steps bave Government
adopted to prevent beggars going
Into the trsins and what further
steps they propoae to adont to pre-

vent the beggar nuilsance'.’

(c) Do Government propose to
take steps to charge sheet the beg-
gars under ssection 447 1PC. for
trespass?

The Depaty Minister of Rallways
and Tvanspart (Shri Alagesan): (a)
Government have not received reports
to the effect that beggar; in trains
are on the Increase, though it is rea-
lised that they do sometimes cause in-
convenience to passengers.

(b) All station staff, including the
Watch and Ward and the Travelllng
Ticket Checking stafl, liave Instruc-
tions and endeavour to prevent heg-
gars from entering railway platforms
and trains and eject them when found.
Police assistance is also sought where
necessary.

(c) No. The more eppropriate law
under which beggars can be prosecut-
ed Is Sectfon 122 and rules made un-
der Section 47 of the Indlan Rallways
Act. It i3, however. not always desirs
able to prosecute a beggar it he ¢&n
be turned out from the railway pre-
mises. Prosecution involves securtng
custody of beggars necessitating an





